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Shri Satish Chandra:
information.
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Mr. Speaker: I think I should dis-
allow this question.

Shri Velayudhan: May I know, Sir,
which are the categories of Govern-
ment employees who can use staff
cars?

Shri Satish Chandra: All gazetted
officers on duty can use them. Tl)ey
are also used by cashiers for taking
cash to the bank and bringing cash
from the bank.

Shri Velayudhan: May I know.......
Mr. Speaker: Next question.

I have no

New DELHI MURICIPAL COMMITTEE

*1119. Shri Radha Raman: Will the
Minister of Health be pleased to state:

(a) the total amount of Government
grants under various heads given to
the New Delhi Municipal Committee;
and

(b) how this total grant compares
with pre-partition expenditure?

The Minister of Health (Rajkumari
Amrit Kaur): (a) A statement, show-
ing the grants given to the Committee
by the Chief Commissioner Delhi,
during the last 8 years, is placed on
the table of the House. [See Avo-
pendix V, annexure No. 51.1

(b) A statement, showing 'total
grants received and total expenditure
incurred by the Committee during the
three years, immediately preceeding
the partition, is placed on the Table
of the House. [See Appendix V, an-
nexure No. 52.]

Shri Radha Raman: May 1 know,
Sir, if the Minister is aware of the
lowering of standards of cleanliness
in New Delhi?

Rajkumari Amrit Kaur: Well, Sir,
there has been a little lowering o1
standards and the reason for that is
gv.ih'large influx of population into.

elhi.

Shri Radha Raman: May I know,
Sir. if the Minister has often observ-
ed heaps of rubbish lying at wvarious
places?
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Mr. Speaker: Order, order. I think
this subject is coming under the Delhi
State Government and not under the
Central Government. These questions
will better be put on the floor of the
Delhi State Assembly. They may be
admissible there and not here.

Shri Radha Raman: Since you say
this subject is for the State Assembly,
I need not ask any other question.

Mr. Speaker:
too.

If permissible there

SUGAR Mr1LLs IN ORIssA

*1120. Shri_ Sanganna: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the quantity of sugar produced
by each sugar mill in the Orissa State
during each of the last five years:

(b) the total consumption of sug

in Orissa during the same period;

(c) the quantity of sugar exported
from and imported into the State
during the same period?

The Parliamentary Secretary to the
Prime Minister (Shri Satish Chandra):
(a) to (c). A statement containing the
required information is laid on the

Table of the House. [See Appendix
V, annexure No. 53.1 :

Shri Sanganna: May 1 know, Sir,
as to why the sugar required for
internal consumption is not being re-
leased at the local mills but imported
from outside?

Shri Satish Chandra: There is very
little production in one of the two
Orissa mills which is comparatively a
mill of small size. The other mill is
not working due to shortage of cane.
Sugar is not exported from Orissa.
On the other hand, a huge quantity of
sugar is imported from other provinces
to meet the local requirements.

Shri Sanganna: What is the total
production of sugar in Orissa?

Shri Satish Chandra: There is one
small factory the annual production of
which has never exceeded 2.500 tons.

Mr. Speaker: Next question.

Shri Raghavaiah: My I kow, Sir,
the number of sugar mills or factories
owned by foreigners in this country?

Shri Satish Chandra: I cannot give
the exact number just now.

Shri Raghavaiah: Is it a fact that
some of the sugar factories like
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Somalkot are owned by foreigners in
Madras State? *

Mr. Speaker: The question is only
restricted to Orissa. He has not got
other information just at hand now.
Next question now.
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The Minister of Home Affairs and
States (Dr. Katju): (a) No, it may not
be possible to shift the Court until a
new. building has been constructed.

(b) The matter is under considera-
tion.

(c) No such proposal is at pre.
sent under consideration.

(d) The space at present occupied
by the Court is needed to meet Parlia-
mentary requirements.

Shri N. C. Chatterjee: Sir, May I
know if the proposal to shift the
Supreme Court to Baroda House has
been definitely rejected?

Dr. Katju: Because Baroda House is
not considered to be suitable for the
purpose,

Shri N. C. Chatterjee: Is there any
proposal to build up a new house for
the Supreme Court on Hardinge
Avenue?
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u Dr. Katju: That is under considera-
ion.

Shri M. L. Dwivedi: May I know,
Sir, in view of the fact that both the
Houses of Parliament are meeting here
how shall we be able to provide ad-
ditional accommodation for Members
and other officers etc., if we do not

shift the Supreme Court to any other
place?

Dr. Katju: We i
best. are trying to do our

Shri M. A. Ayyangar: Is i
that the Hyderabad Governmat f):ac;
offered to sell the Hyderabad House
to the Central Government for the
purpose of the Supreme Court?

Dr. Katfu: I have not heard of that.
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to implement the Plan is already be-
ing taken,

(b) The existing stations at Delhi,
Bombay and Madras will also be de-
veloped and expanded.

(c) To start with, the Calcutta sta-
tion will operate Radio-Telephone and
Wireless-Telegraph services only.

(d) The service will be available to
the public.





